Jeet Singh and Others
Vs
M. C. D. and Others
Writ Petition (Civil) Nos. 841 and 840 of 1986
(R. S. Pathak, Sabyasachi Mukharji JJ)
08.09.1986
ORDER

1. We understand that the services of the petitioners have been regularised recently. Petitioners
claim that they have been in continuous employment ever since the year 1979 and that they are
entitled to the salary and allowances as are paid to regular and permanent employees on the
principles of equal pay for equal work. Following the order made in the Writ Petition Nos. 3077-
3111 of 1985 we direct that these petitioners shall be entitled to the salary and allowances on the
same basis as paid to regular and permanent employees from the date of their continuous
employment. Respondent will ascertain the date of their continuous employment and payment as
aforesaid will be made to the petitioner within 3 months from today. The matter is disposed of
accordingly.

Court Master.
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